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          CAPTIVE POWER PRODUCERS ASSOCIATION 
(Registered U/sec. 25 of Company Act 1956 & Certificate of IT 12AA    
CIN: U91990MH2003GAP141611) 
 
Secretariat Office        Vikas Patangia   
Technocraft Industries (India) Ltd.                                   PRESIDENT                                                         
Technocrat House A-25 MIDC, Marol Andheri (East),                                            
Mumbai 400093    
Contact: Nitin Ghorpade, Executive Director                                              
Email: nitin.s.ghorpade@ril.com 
 
To,        Date:  17th April, 2023 

Secretary  
Ministry of Power 
Shram Shakti Bhawan, 
Rafi Marg, New Delhi-110011  
Email: secy@cercind.gov.in; shilpa@cercind.gov.in          
 

Subject: Suggestions - Draft CERC (Sharing of Inter-State Transmission 
Charges and Losses) (Second Amendment) Regulations, 2023 
 
Dear Sir, 
 
Captive Power Producers Association (“CPPA”) is representing the interest of 
Industries in various States and UTs having captive power plants at their 
industries in fulfilling the energy requirement of their industries through 
captively produced power. 
 
In response to your letter dated 17th March-2023 inviting suggestions and 
comments from the stakeholders on draft CERC (Sharing of Inter-State 
Transmission Charges and Losses) (Second Amendment) Regulations, 2023, 
we would like to submit our comments as per the enclosed Annexure-I for 
your kind consideration. 
 
 
Thanking you. 
 

 
 
Yours faithfully, 
For Captive Power Producers Association 
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Annexure-I 

CPPA - Comments/ Suggestions - Draft CERC (Sharing of Inter-State 
Transmission Charges and Losses) (Second Amendment) Regulations, 2023 

 

SL. 
No. 

Regulation Suggestion 
Rational for 

Comments/Suggestions 
1.  Regulation 13 

 
Treatment of 
transmission charges 
and losses in specific 
cases 

 
Waiver of ISTS charges for user 
of RE power for production of 
Green Hydrogen and its 
derivatives. 
 
We request the honourable 
commission to modify the said 
clause in line with MoP office 
memorandum dated 05.04.2023 
enclosed as Annexure-II 
 

 
Ministry of Power, vide 
Memorandum dated 05.04.2023 
had extended the waiver of ISTS 
Charges for use of RE power for 
production of Green Hydrogen 
and Green Ammonia for Projects  
commissioned before 30.06.2025 
to revised date of 31.12.2030.  
 
The waiver is granted for the 
period of 25 years from the date 
of commissioning of such plants 
and the waiver will be applicable 
for electricity generated from 
solar, wind, hydro energy 
sources including hydro –pump 
storage, battery energy storage 
of any combination of these 
technologies. 
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Annexure-II 
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